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Withdrawal of proposal for setting wp of
State Projects in Bijaipur, Madhya Pradesh

1536. SHRI SURESH PACHOURI:
Wil the Minister of PETROLLUM AND
NATURAL ZAS be pleased to state;

\a) Whetﬁer it is a fact that the Cex;m-‘

tral Government have withdrawn the pro-
posal to set up the prestigious State Pro-
ject in Bijaipur in Madhya Pradesh in
the Joipt sector; if so, what are the rea-
sons therefor: ~

(b) whether the Gas Authority of
India- Limiteq will go all alope in im-
plementing this project; and

(¢) if so, whether it will be very diffi-
cult to complete the project without extra
assustabeo?

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLUEM AND NA.
TURAL GAS (SHRI BRAHM DUTT):
(a) to (c) Gas Authority of India Ttd.
are already implementing 5 project for
extraction of LPG from natural gas to be
transported through HBI Pipeline at
Bijaipur. They also propose to set up a
Project for production of propylene and
polypropvlene at Bijaipur.

Ne budgetory support is envisaged for
both the projects.

Proposal to conuect all production Centres
in N.E. Region by Pipeline

1537. SHRI SURESH PACHOURI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state;

(a) whether it is a fact that Govern-
ment are considering a proposa] to con-
nect all production centres of natural gas
in the North-Fasterp Region by a pipe-
fine;

(by if so,
be coversd;

whnt are the areas likely to

(c) what is the present total production
of natural gas;
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(d) to what extent the natural gas is
used as an industrial and domestic fuel;
and

(e) what will be the increased produc-
tion of natural gas during 1989-907

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NA-
TURAL GAS (SHRI BRAHM DUTT):
(a) and (b) GAIL have proposed to
construct a trunk pipeline from Nahorka-
tiya upto Amguri; this pipeline is expec-
ted to be fed with gas from various fields
in Upper Assam.

(c) The production of natural gas in
Assam during 1988-89 was about 5.9
MMCMD,

(d) About 0.7 MMCMD» of gas has
been committed for use ag industrial/do-
mestic fuel. In addition 2.6 MMCMD of
gas bas also been committed for use as
a fuel for power generation,

(e) During 1989-90, the production of
natural gas in Assam is expected to be
about 6 MMCMD.

Allotment of industrial
ganj, Delhi

plots at Paipar-

1538. SHRI VITHALRAO MADHAV-
RAO JADHAV: Will the Minister of
INDUSTRY be pleased to refer to the
answer to Unstarred Question 3212 gi-
ven in the Rajyva Sabha on the 22nd
August, 1958 and state:

(ay the tota] number of applications,
groupwise, received by his Ministry for
allotment of plots in the Functional In-
dustrial Estates, Patparganj, Delhi during
the last year; ang

(b) by when and how these plots are to
be allotted to the apolicants?

THE MINISTER OF STATE IN THE
DEVELOPMENT IN THE MINISTRY

DEVELOPMENT 1IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM): (a) According to Delhi

Administration about 26,000 applications



Written Answers

167

hav- bien received for all the seven func-
tioaal groups for which allotment is pro-
posed in Functional Industriay Estates,
Patpargani, Groupwise sorting of the ap-
plications has been undertaken.

(b) The Delhi Admn_ has recently de-
cided to make allotment by draw of Jots.
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Multinational Companies pressure tactics
on their Indian Counterpartg

1540, PROF. C. LAKSHMANNA:
Wil} the Minister of INDUSTRY pe plea-
sed to state:

(a) whether it is a fact that the muiti-
national companies use veto power in
their Indian Associateq Companies;

(b) if so, what are the consequences
of such a vefo power; gnd

(c) what steps would be taken to cor-
rect this serious problem?

THE MINISTER OF STATE 1N THE
DEPARTMENT or INDUSTRIAL
DEVELOPMENT IN THE MINISTRY
OF INDUSTRY (SHRI M. ARUNA-
CHALAM). (a) to (c) Articleg of As-
sociation of certain companies provide,
inter-alia, that no resolution shal] be pas-
sed by the Boarq of Directors unless a
particular director has voted in favour of
the resolution. As per legal advice, such
A provision cannot be held to be viola-
tive of or ultra vireg the provisions of
section 9 of the Companies Act, 1956
and that there i3 no clear repugnancy bet.
ween any of the provisions of the Act and
the Articles in question,



